141 Written Answers [31 JULY 1991] to Questions 142

(b) whether it is a fact that the new
resolution regarding accrual at the rate of five
per cent enactedd uring May, 1988 supersedes
earlier resolution where 3.5 paise per litre of

petrol sold accrued to the Central Reserve
Fund?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF SURFACE TRANSPORT (SHRI JAGDISH
TYTLER): (a) and (b) Yes, Sir. A New
Resolution superseding the Old Resolution
about Central Road Fund was adopted by the
Parliament in May, 1988, under which
accruals to the Fund would be enhanced from
3.5 paise per litre of petrol to 5 per cent of the
basic price of petrol and diesel. However ac-
tual augmentation of the Fund is still to take
place.
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Open Corridor for American Military Air
craft

1476. SHRI SANTOSH BAGRODIA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that American
military aircraft were allowed open corridor
during the last three years;

(b) if so, when was it allowed and upto
what period; and



